FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
DESH CAM TECHNOLOGICAL RESOURCES PRIVATE LIMITED OPERATING IN
MANUFACTURE OF OTHER ELECTRICAL EQUIPMENT AT GUJARAT

(Under sub-regulation (1) of Regulation 36A (1) of the Insolvency and Bankruptcy
Bank of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016

RELEVANT PARTICULARS
1. [Name of the corporate debtor along with PAN & | DESH CAM TECHNOLOGICAL RESOURCES PRIVATE
CIN/ LLP No. LIMITED (IN CIRP)
CIN: U31909GJ2003PTC042084 PAN: AABCD7163P
2. |Address of the registered office 108, Shreeji Avenue, Jetalpur Road, Alkapuri, Vadodara
Baroda, Gujarat, India, 390005
3. |URL of website hitps://deshcamcirp.co.in/
4. |Details of place where majority of fixed assets | Plot No. 122/4/5/6 &127 in the Kalol Industrial Estate,
are located Kalol Panchmahal, Gujarat.

5. |Installed capacity of main products/ services Can be made available by sending mail tol

6. Quantity and value of main products/ services| Can be made available by sending mail to
sold in last financial year am.cirp@gmail.com
7. |Number of employees/ workmen Nil

8. [Further details including last available financial | All the details are available at the office of the Resolution|
statements (with schedules) of two years, lists | Professional and can be sought by sending mail at]

of creditors are available at: deshcam.cirp@gmail.com after executing a confidential
undertaking.

9. [Eligibility for resolution applicants under| Can be obtained by emailing at:
pection 25(2)(h) of the Code is available at URL: anm.ci ail.com

10. |Last date for receipt of expression of interest 11t October, 2024
11. | Date of issue of provisional list of prospective | 21t October, 2024
resolution applicants
12. [Last date for submission of objections to| 26 October, 2024
provisional list
13. | Date of issue of final list of prospective | 05t November, 2024
resolution applicants
14. |Date of issue of information memorandum, | 10t November, 2024
evaluation matrix and request for resolution
plans to prospective resolution applicants

15. | Last date for submission of resolution plans 10t December, 2024*
16. |Process email id to submit Expression of deshcam.cirp@gmail.com
*Note:

The timelines provided herein are tentative and may be subject to cha nge due to various factors, including but not
limited to, the approval of the Hon'ble National Company Law Tribunal (NCLT), Ahmedabad Bench, for the
extension of the time period in the ongoing Corporate Insolvency Resolution Process (CIRP) of Desh Cam
Technological Resources Private Limited.

Date: - 26 September, 2024

Place: - Ahmedabad -'\7‘ AN S \_JL\

IP Parag Sheth

Resolution Professional

DESH CAM TECHNOLOGICAL RESOURCES PRIVATE LIMITED
IP Registration No.: IBBI/IPA-002/1P~N0014-2/2017-1B /10381
AFA Number: AA2/10381/02/101224/203108

IP-N0O142/ AFA valid upto 10t December, 2024

2017-18/10381
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Address: 404, Sachet 2, Opp. GLS University, Maradia Plaza,
C.G.Road, Ahmedabad, Gujarat 380006
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INVITATION FOR EXPRESSION OF INTEREST FOR
DESH CAM TECHNOLOGICAL RESOURCES PRIVATE LIMITED

OPERATING IN MANUFACTURE OF OTHER ELECTRICAL EQUIPMENT AT GUJARAT
(Under sub-regulation (1) of Regulation 36A (1) of the Insolvency and Bankruptcy Bank of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016

RELEVANT PARTICULARS

5N

. | Name of the corporate debtor DESH CAM TECHNOLOGICAL RESOURCES
along with PAN/CIN/LLP No. PRIVATE LIMITED (IN CIRP)

CIN : U31909GJ2003PTC042084

PAN : AABCD7163P

2. | Address of the registered office 108, Shreeji Avenue, Jetalpur Road, Alkapuri,

Vadodara, Baroda, Gujarat, India, 390005

. | URL of website https://deshcamcirp.co.in/

»lw

. | Details of place where majority
of fixed assets are located

Plot No. 122/4/5/6 &127 in the Kalol Industrial
Estate, Kalol Panchmahal, Gujarat.

5. | Installed capacity of main
products/ services

Can be made available by sending mail to
deshcam.cirp@gmail.com

6. | Quantity and value of main Can be made available by sending mail to

PUBLIC NOTICE - E-AUCTION

RELIABLE CASHEW COMPANY PRIVATE LIMITED IN LIQUIDATION (RCCPL)

hitps:/incltauction

under Insolvency and Bankruptcy Code, 2016

E-AUCTION

Sale of Assets under Insolvency and Bankruptcy Code, 2016

Dates of E-Auction: 28,10.2024 and 29.10.2024
Pursuant to the Order of the Hon'ble National Company Law Tribunal, Chennai vide its order dated 09.08.2024 in the matter of
Reliable Cashew Company Private Limited (In Liquidation), the undersigned is inviing bids for sale of assets of RCCPL as a
going concem sale and/or sale of the assets owned by RCCPL forming part of the liquidation estate under section 35(f) of IBC,
2016 read with Regulation 32(e} and Regulation 32Aof IBBI (Liquidation Process) Regulations, 2016. The said Assets will be sold
on"ASISWHERE IS", "AS IS WHAT IS", "WHATEVER THERE IS BASIS" and "NO RECOURSE BASIS™.
The Sale will be done by the undersigned through the E-Auction platform of E-Procurement Technologies Ltd- Auction Tiger at

.auctiontiger.net Brief particulars of the sale are as follows:

ALEMBIC LIMITED
CIN: L26100GJ1907PLC000033

Regd. Office: Alembic Road, Vadodara - 390 003
Tel.: +91 265-6637000

Email: alembic.investors@alembic.co.in
Website: www.alembiclimited.com

NOTIGE OF LOSS OF SHARE CERTIFICATES

Notice is hereby given that the following Equity Shares Certificate of the Company have been
transferred to Investor Education and Protection Fund (IEPF) Authority and the registered
shareholder(s) have reported them as lost / misplaced and for the purpose of claiming the
shares from the IEPF Authority the registered shareholder(s) have applied for the issue of
duplicate Equity Shares Certificate(s):

Alembic>>

Touching Lives over 1C@

years

Shareholder's Name Folio | Certificate Distinctive No. of
and/or Claimant's Name No. No. Nos. Shares
Manuprasad Gangashankar 0053754 12646 | 5658741 - 5671940 | 13200

Pandya Jointly with Ashokkumar
Manuprasad Pandya (Both are
deceased) and Kalyani
Ashokkumar Pandya

The Public is hereby warned against purchasing or dealing with these Equity Shares
Certificate in any way. Any person(s) having any claim in respect of the aforesaid
Certificate(s), should immediately send full details with documentary evidence to the
Company’s RTA - Link Intime India Private Limited at its office at “Geetakunj” 1, Bhakti Nagar
Society, Behind ABS Tower, Old Padra Road, Vadodara — 390 015 or to the Company at its
Registered Office mentioned above, so as to reach them/us within 15 days from the date of
publication of this Notice, failing which, the Company will proceed to issue duplicate shares
certificate(s) for the purpose of claiming the shares from the IEPF Authority without further
information.
Please note that no claims will be entertained by the Company or the RTA with respect to
original share certificate(s) subsequent to the issue of duplicate(s) thereof.
For Alembic Limited
Sd/-
Keval Thakkar

Date : 25" September, 2024
Company Secretary )

\Place : Vadodara

products/ services sold in last deshcam.cirp@gmail.com
financial year Set of Assels Assets Rm”? Price E":R'I‘IIOII'I‘I
7. | Number of employees/ workmen Nil = {II‘I m} t R]
8. | Further details including last All the details are available at the office of the
available financial statements Resolution Professional and can be sought by Cahgory A-Sale of cmm Debtor a8 4 G°|I'Ig Concern
(with schedules) of two years, sending mail at deshcam.cirp@gmail.com Date and Time of e-auction: 28.10.2024 at 11.00 AM to 12.00 Noan
Iigtsl qfcreditors arg availab!e at: after executilng a confideﬂtial uf}dertaking. Asset Set1 | Sale of Corporate Debtor as 90' Concem including non-core assets | 32.00 Crores 3.20 Crores
9. | Eligibility fo_r resolution applicants Can be obi_alned by _emalllng at: [under m‘m 32[91 read with ulation 32A of Liguidation Process
under section 25(2)(h) of the Code | deshcam.cirp@gmail.com = i P
is available at URL : Regulations Specific exclusion:
10. | Last date for receipt of expression | 11th October, 2024 :i mﬁmﬁvmdwmrmnk balances
of interest 5 ongol g S
11.| Date of issue of provisional list of 21st October, 2024 lii. Excluded assets where the Secured Creditor has not ralnqulshed the
prospective resolution applicants Miw
12.| Last date for submission of 26th October, 2024
objections to provisional list
13.| Date of issue of final list of 05th November, 2024 cmory B -_Salo of c“?om D.m asa Golng Concern
prospective resolution applicants th case no bids are received for auction under
14.| Date of issue of information 10th November, 2024 Date and Time of e-auction; 28.10.2024 at 01.00 PM to 02.00 PM
memorandum, evaluation matrix - -
and request for resolution plans Asset Set2 | Sale of Corporate Deblor as ‘3; concem excluding non-core asseis | 24 Crores 2.40 Crores
to prospective resolution applicants (under Regulaﬂun 32{8] read ulation 32A} of Liquidation Process
15.] Last date for submission of 10th December, 2024* Regulaﬁons Spedﬁcexdusion:
resolution plans i ] i i.  Cashand cashequivalents, other bank balances
16. Process.emall id to submit deshcam.cirp@gmail.com ii. Non-Core assets of the Corpome Debtor as mentioned in Cetegory
Expression of Interest c
*Note: iii. Proceeds from ongoing litigations
The timelines provided herein are tentative and may be subject to change due to various
factors, including but not limited to, the approval of the Hon'ble National Company Law iv. EmdugagiasseisnhsrsﬂnSecdemdtorInsmtmhquishsd the
Tribunal (NCLT), Ahmedabad Bench, for the extension of the time period in the ongoing MII'IW
Corporate Insolvency Resolution Process (CIRP) of Desh Cam Technological Resources
Private Limited. P Parag snfd:/n' Category C -Sale of Non-core assets (only land parcels)
. ara; €
Ef;:é.' _2:,::‘“5932;23“” 2024 Resolution Professional (In case no bids are |W5'_ .Wd for auction under Category A)
' DESH CAM TECHNOLOGICAL RESOURCES PRIVATE LIMITED Date and Time of e-auction: 28.10.2024 at 03.00 PM to 04.00 PM
IP Registration No.: IBBI/IPA-002/IP-N00142/2017-18 /10381
AFA Number: AA2/10381/0g2I/101I224/203loé AFA valéd upto 10tr{ Decembe/r, 2024 AssetSet3 | All the piece and parcel of a commercial plot at Sy No. 37-1, measuring | 1.77 Crores | 0.177 Crores
Address: 404, Sachet 2, Opp. GLS University, Maradia Plaza, 65.50 cents situated in Marakada Village, Mangaluru Taluk within
C.G.Road, Ahmedabad, Gujarat ,380006 MQah_“'u Cﬂy Corpomm inthe Reg] on &b.gqu Mangaml
Kamnataka
Asset Set4 | All the piece and parcel of a commercial plot at Sy No.792-1 measuring | 1.40 Crores | 0.140 Crore
3,89 acres situated at Nitte Village of Karkala Talluk within the Registration
dligdlotorR-AGilGH Al (o¥a0) Sub-district of Karkala, Karnataka
Wq, ©-¢ As, Aser-, Lefs, © As, Asset Set5 | Allthe piece and parcel of a commercial plotat Sy.No. 190/Ameasuring40 | 0.90 Crores | 0.090 Crore
dliefloldR-3¢R0¢, Slol : 0A6FY-AAZUR cents, situated at Devagi Village of Kumta Taluk, within Devagi Mandal
Panchayat, Uttara Kannada District, within the registration sub district of
5619 ollElA Kumta, Kamataka
Ris)#lé] doedze (Nosloe) [crawl 2002 ol ([o1213 ¢()) Asset Set6 | Allthe piece and parcel of plot located at Sy no. 80/1, measuring 9 Acres, | 3.40 Crores | 0.340 Crores

2112l o)A €] s26i12 YlotAa s s s, alieloorz-Aleilel
MU, W, &-¢ 2AS, AseR-, LE[F, © 21U, litilodI2-3¢0¢ ol
sfagd f@sIA dls RiseideigBeue dNes [Rsopseue s
sidoiifcdad AA2A Aos AeglANee AHls RN doee Ase,

situated in Adlur Village, Ankola Taluk, Ankola Hobli, Uttar Kannada,
Karwara Sub-district, Kamataka

Category D Sale of Movable Assets at leased premises (only if no bids are received from Asset Category A or B)

Date and Time of e-auction: 28.10.2024 at 05.00 PM to 06.00

PM

MAHARASHTRA SCOOTERS LIMITED
NOTICE OF POSTAL BALLOT

NOTICE IS HEREBY GIVEN THAT, in accordance with the provision of Sections 110 and 108
of the Companies Act, 2013 (the ‘Act’) read with Rule 22 and Rule 20 of the Companies
(Management and Administration) Rules, 2014 (the ‘Management Rules’), Secretarial
Standard-2 on General Meetings (the ‘SS-2’), Regulation 44 of the Securities and Exchange
Board of India (Listing Obligations and Disclosure Requirements) Regulations, 2015 (the
‘SEBI Listing Regulations’) including any statutory modification(s), clarification(s),
substitution(s) or re-enactment(s) thereof for the time being in force, guidelines prescribed by
the Ministry of Corporate Affairs (the ‘MCA’) vide General Circulars No. 09/2024 issued on 19
September 2024 read along with other connected circulars issued from time to time in this
regard (the ‘MCA Circulars’) and other applicable laws and regulations, approval of the
Members of Maharashtra Scooters Limited (the ‘Company’) is sought for the items of special
business as set out hereunder, through Postal Ballot by remote electronic voting (‘e-voting')
process:

AAz dAsad A, uédl Him, PN sTuaal,
dl.2lA. ARG A1), AlG=AGiy, w13 As,
VMEIdIE-3¢0008,

Ref: ARB/AHM/84/2024-25 d-Ada : ubin0555983@unionbankofindia.bank
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Machineries at Plot No.425(P), 5.No.6-P, Industrial Area, Baikampady,
Mangaluru Kamataka along with all movable assets.

2002 (2002 il A5 Uy) 6601 1l RN doedee (eglAAo2) AssetSet7 | Plant and Machinery together with a Vehicle located at D. No, 1292 and | 1.19 Crores | 0.119 Crores ltem | Particulars Resolution

[51213), 2002 <l (51234 3 A19) dRjyld] SEH A3(AR) 60 MIH Adlsl] 3A 12/93, Padavu Post, Shakti Nagar, Kulshekar, Mangaluru, Kamataka No. Type

R.0u.202% ol difluicll (SHlos el w3 sIa Ediel(R)/ Asset Set8 | Plant and Machinery located at Sy:No 209/ with D. No. 50/4A & 4B, | 1.38 Crores | 0.138 Crores 1. Appointment of Mayur Gajanan Patwardhan (DIN: 07539410) as Special

anfleieiz(21) (1) sl uliagHiR oA a () sillucdl eifsa Gg?ee Road, Thiruvamathur Village, Vikravandi Taluk, Villupuram, Tamil an Independent Director of the Company for a term of five

BlAgHIR ollAR o o 21214 vRIdd 31. 13,65,05€C. 34 (3. d2 dIv Y Nadu consecutive years w.e.f. 1 October 2024

e BdIeuAR o fizdivila Va1 Y1) dsel 254 sfid N Asset Set9 | Plant and Machinery together with Vehicles located at Sy. No. 261/6and | 85 Lakhs 6.50 Lakhs 2. Appointment of Mayur Chandrakant Chokshi (DIN: 01238535) as Special

Houtef) ciRluiel] go [BaRiell 2ieR uRd Ysddi veieR] &d. 2672, Kattandikuppam, Panruti, Cuddalore District Tamil Nadu an Independent Director of the Company for a term of five

LdIEIR Y2YT) 254 URd YsddiAHi [onsn sl gldiel), EdIElR) el vée Category E Sale of assets individual units (Movable and immovable properties) consecutive years w.e.f. 1 October 2024

oveldial o2l AMdIHI 241d © S old 248 26112 sAd [s1iH)ell (s1213 ¢ (In case no bids are received for auction under Category A or B) 3. Appointment of Ravikumar Srinivasan (DIN: 09345490) as a Ordina

214 ciuidll 2Aseefl 563 a3(7) 601 d¥al Mi 2Aciiell 323 AT ofIA aefad] Date and Time of ¢-auction: 29.10.2024 af 11.00 AM to 12.00 Noon Ngﬁ-Executive Director of the Compan(y, liable to retire)by rotation Y

Ficsdel 5619 23 eI, 0 ol A ad dlal 8. Asset Set 10 | Industrial 4.37 Crores 0437 w.e.f. 1 October 2024

Wi S3)al EdIEIR(R) Aol VER Yoidial [Hdsd 18 sleyel ldelR o (hhvahl_eandimmvahlaassmj ] Crores

s2dlell Adael 2Auar A1 B 49 Fdsd 2A19 s2Ad SRl @dsIR m“"‘ P"%‘mmf; m%m’msﬁﬁm ?iuahd: atPg In terms of the MCA Circulars, the Company has emailed the Postal Ballot Notice along with

Ylrel As Vils dledaul ol 31. a3,69,0¥¢.3U (3. AR AV BY EWR h@mwlﬂng’ pla:tandmad';inery m&&?ﬂgu Explanatory Statement thereof on 25 September 2024, to the Members of the Company

BdrenRl Ha Fzdiella V211 yri) d)sel 254 29 dedl uzell 21Nl ! ! ) holding shares as on 20 September 2024 ('Cut-off date'), who have registered their email

@IIyatl AN IfRIot 239, Asset Set 11 | Industrial 5.08 0.508 addresses with the Depository Participant(s)/Depositories/Registrar and Share Transfer Agent

Y2Lid Fasd sisiaal H1Z Guacs 2 i3 Asecll saH 13 ol VaI-sam m*mdmhmd na5263 . atPot Crores Crores of the Company viz., KFin Technologies Limited (KFin'). Voting rights shall be reckoned on the

(¢) ol Nraga ucd 2aleRg] e2lict El2ai 211d B, No. 425'3‘3’?&252, ndustrisl Aream?l?ﬂr:gpedy M?ﬁn&uﬂmwmm paid-up value of equity shares registered in the name of Members as on the Cut-off date. A
w; with builcing, plant and ’machinery, fumiture & fixiures and person who is not a member on the cut-off date to treat this Notice for information purposes

Y didld, digsi dlieletd1R 2922101 Yea A9l A0t ()52 dlielatdr2- icles. only. ) ) . )

Syrid 542 ei. 903, 0al5-3) efl 2U1Bos SEIR (@let 1Yo, ABos 5E2) Asset Set 12 | Industrial Property 4.07 0.407 In accordance with the MCA Cl_rculars, hard copy of the_PostaI Ballot Notice along with postal

22 Biceon e auu 2 aie BNed $ aze g0 @ . 21 g5.ac 2 3, {Movable and immovable assets) Crores Crores ballot for'ms.and pre-paid busmgss reply envelope will not be sent to the Members. The

BRI HIRel 655 diol il "RIA1-A¢R” ol ot edl 2501 ¥ All mez;1ieoe and parcels of the land measuring 100 cents, situated at, commumcatlon of the assent or dissent of the Members would take place through the remote e-

2 . . . 5.No.291/9P1, Kolalgiri, Uppoor Village, Udupi Taluk, Kamataka together voting system only.

ol . alal A o . cU/R, HHEIYd AAsN u3gR A H)., 21Gat wWisilo| with building, plantand machinery, fumiture & fixtures, and vehicles. ] ) o ) - ]
2603 oi. a3 (aIdld) 49 Sidoic G2 of . acR Helyd AN 3s9¢ 2 2. The Company has engaged the services of KFin for providing e-voting facility to all its
. . . Asset Set 13 | Industrial Property 355 0.355 Members.

211dd Fdsdell dHiM Ul 249 uiRla. agailan : yd : ac ). As, Bar : i ble asset) Crores Crores

sdzei.sl/qoR, ulH : uisTor, ef3el : odls of . A Allthe piece and parcels of the land admeasuring 117 cens, situated at Sy The Notice of Postal Ballot can be downloaded from the Company's website at

didlv : 23.06.202% dfaga s No. 150, Haraneera Village, Kumta Taluk Utiara Kannada District, https://www.mahascooters.com/investors.html#generalMeetings or from the website of KFin

220 : dligdloldrR Yoo s g dlosa Karnataka together with buildings. at https://evoting.kfintech.com/. The Notice is also displayed on the website of National Stock

Exchange of India Limited (www.nseindia.com) and BSE Limited (www.bseindia.com), where
Category F-Sale of movable Assets (In case no bids are received for auction under Asset Set 10) the shares of the Company are listed.
Date and Time of e-aucfion: 29.10.2024 at 01.00 P o 02.00 PM Key details regarding the Postal Ballot/E-voting:
Asset Set 14 | Machineries and movable Assets 27 Lakhs 2.70 Lakhs

Category G-Sale of movable Assets (In case no bids are received for auction under Asset Set 11)

Date and Time of e-auction: 29.10.2024 at 01.00 PM to 02.00

PM

Asset Set 15

Machineries and movable Assets
Machineries at Plot No. 429, S.No.20/P, Industrial Area, Balkampady,
Mangaluru, Kamataka along with all movable assets and vehicles

58 Lakhs

5.80 Lakhs

Category H-Sale of movable Assets (In case no bids are received for auction under Asset Set 12)

Date and Time of e-auction: 29.10.2024 at 01.00 PM to 02.00

PM

Asset Set 16

Machineries and movable Assets
Machineries at S.No.291/9P1, Kolalgiri, Uppoor Village, Udupi Taluk,
Kamataka along with all movable assets and vehicles

67 Lakhs

6.70 Lakhs

Category |-Sale of Inmovable Assets

(E-auction only if Asset set 14 gets bids and results in a successful auction)

Date and Time of e-auction: 29.10.2024 at 03.00 PM to 04.00

PM

Asset Set 17

Immovable Asset (Land & Building)

All the piece and parcels of the land measuring 56 cents, situated at Plot
No.425(P), S.No.6-P, Industrial Area, Baikampady, Mangaluru Karnataka
togetherwith building

410
Crores

0.410
Crores

Category J-Sale of Inmovable Assets (E-auction only if Asset set 15 gets bids and resuits in a successful auction)

Date and Time of e-auction: 29.10.2024 at 03.00 PM to 04.00 PM
Asset Set 18 | Inmovable Asset (Land & Building) 4.50 0.450
Allthe plece and parcels of the land measuring 52.63 cents, situated at Plot Crores Crores
No. 429, S.No.20/P, Industrial Area, Balkampady, Mangaluru, Karnataka
togetherwith building
Category K Sale of Inmovable Assets
(E-auction only if Asset set 16 gets bids and results in a successful auction)
Date and Time of e-auction: 29.10.2024 at 03.00 PM to 04.00 PM
Asset Set 19 | Immovable Asset (Land & Building) 3.40 0.340
Crores Crores

Al mez;1ieoe and parcels of the land measuring 100 cents, situated at,
5.No.281/9P1, Kolalgiri, Uppoor Village, Udupi Taluk , Kamataka together

with building
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———JOURNALISM OF COURAGE

1. This Sale Notice shall be read with the Complete ‘e-Auction Process Information Document’ (Process Document) containing
details of the Assets, eligibility, E-Auction Bid Form etc which is available at hitps:/ncltauction.auctiontiger.net or can contact
Liquidator or M/s E-procurement Technologies Ltd —Email - nclt@auctiontiger.net, support@auctiontiger.net phone:- +91
97227766828/ 6351896834/ 079 6813855/854) for further details.

2. Please note thatin case the E-Auction for Asset Category Aor B does not materialise for want of bidders ete, the assets shall
be sold separately as per the above Table. The liquidator reserves the right to cancel the e-auction of any or all Assets Set
underany orall category(ies) and for set of assets being sold in the e-auction.

3. Interested bidders for the respective Category{ies) andfor Set of Asset(s) are required to submit the Expression of Interest
along with the requisite eligibility documents on or before 10.10.2024 as provided in the Process Document.

4, The Liquidator reserves the right to amend the key terms of the sale process including timelines for any or all Category(ies)
and/or Set of Assets(s) being sold in the e-auction, to the extent permissible under the applicable laws and regulations. Any
information about the amendments/ extensions of any of the timelines with respect to the sale process timelines for any or all
category(ies) and/or Set of Assets (s} will be available on the e-auction website and communicated to the
Eligible/Qualified/Successful Bidder(s).

5. Nothing contained herein shall consfitute a binding offer or commitment for sale of assets of the Company including Sale of the

Companyasa

whole, on agoing concemn basis.

Please scan the QR code below for downloading a Teaser Document.

Date: 25.09.2024
Place: Bengaluru

Sdi-
Ravindra Beleyur
Liquidator

Reliable Cashew Company Private Limited in Liquidation
'428,19th B Cross, 3rd Block, Jayanagar, Bengaluru 11

email:Reliable_Cashew_CIRP@beleyur.com
Phone: 080 26540193 Mobile: +91 94481 46963

Sr.
No.|

1. |Cut-off date for
eligibility for e-voting
2. |E-voting period

Particulars Details

Friday, 20 September 2024

The e-voting shall commence on Thursday, 26 September 2024
at 9.00 a.m. (IST) and end on Friday, 25 October 2024

at 5.00 p.m. (IST). The remote e-voting shall not be allowed
beyond the said date and time.

To understand the process of e-voting, Members are requested
to go through notes to Postal Ballot Notice.

Result of the e-voting will be declared by placing the same
along with the Scrutiniser’s report on the Company’s website
viz., mahascooters.com/investors.html#stockExchange as well
as on the website of KFin viz., https://evoting.kfintech.com/ and
will also be communicated to the stock exchanges, within two
working days from the last date of e-voting, i.e., on or before
Tuesday, 29 October 2024.

Shyamprasad D Limaye, Practising Company Secretary
(FCS No. 1587, CP No. 572)

From KFin:

Mohd. Mohsinuddin

Senior Manager

KFin Technologies Limited

Email ID: mohsin.mohd@kfintech.com/
einward.ris@kfintech.com

Toll Free No.: 1800 309 4001

From Company:

Sriram Subbramaniam
Company Secretary
Maharashtra Scooters Limited
Email ID: investors@msils.co.in
Tel: 020 7157 6066

3. |Process for e-voting

4. |Last date for
publishing result of
the e-voting

5. |Scrutiniser Details

6. |In case of any
grievances or
queries in
connection with
remote e-voting,
contact

Members are requested to keep their email address updated with the Depository
Participants/KFin to enable servicing of notices/documents/annual report electronically.
Procedure to register/update their e-mail address and/or other KYC is mentioned below:

Physical
Holding

Members holding shares in physical mode, who have not registered/
updated their e-mail address and/or other KYC details are requested to
update their aforesaid details by submitting Form ISR-1 duly filled and
signed along with requisite supporting documents to KFin at:

KFin Technologies Limited

Unit: Maharashtra Scooters Limited.,

Selenium Building, Tower-B, Plot No 31 & 32,

Financial District, Nanakramguda,

Serilingampally, Hyderabad, Rangareddy, Telangana, India - 500 032.
The aforesaid form can be accessed from the website of the Company
at https://www.mahascooters.com/investors.html#shareholders
Members holding shares in dematerialised mode, who have not
registered/updated their aforesaid details are requested to register/
update the same with the respective DPs.

Dematerialised
holding

If any Member who has registered their email address and not received Postal Ballot Notice,
User-Id and password for remote e-voting, such Member may write to einward.ris@
kfintech.com or investors@msis.co.in from their registered email address to receive the same.

For Maharashtra Scooters Limited
Sd/

Sriram Subbramaniam

Company Secretary

Place: Pune
Date: 25 September 2024

CIN: L35912MH1975PLC018376 | Regd. Office: Bajaj Auto Ltd, Mumbai — Pune Road,
Pune, Maharashtra, India, 411035 [ Tel: (020) 7157 6066 | Fax: (020) 7150 5792
Email ID: investors@msls.co.in | Website: www.mahascooters.com




